Order No.

05.

IN THE HIGH COURT OF ORISSA AT CUTTACK

W.P.(C) No. 687 of 2016

Odisha State Legal Services Authority ... Petitioner

Mrs. Mrinalini Padhi, Advocate
-versus-

State of Odisha and Others Opposite Parties
Mr. Ishwar Mohanty, Addl Standing Counsel

CORAM:
THE CHIEF JUSTICE
DR. JUSTICES.K. PANIGRAHI

ORDER
12.09.2022

1. This petition concerns the implementation of the provisions of the
Unorganized Workers’ Social; Security Act, 2008 and the actions
taken thereunderrby the Orissa StateSocial Security Board, which

was constituted on 22™ Decémber, 2011 and reconstituted on 23™

December, 2015

2. The grievance of the Petitioner-is that the provisions of the statute
in question have not been strictly implemented in the State of
Odisha. Although an affidavit has been filed by the Principal
Secretary to Government, Labour and Employees State Insurance
Department on 15" February, 2016 pursuant to the order passed by
this Court on 2™ February, 2016 it appears to overlook the fact that
construction workers are governed by a special statute which is

subject matter of writ petition i.e. W.P.(C) PIL No.15808 of 2015.
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S.K. Jena/Secy.

3. The Court directs that the State Government shall file a separate
affidavit in the present writ petition focusing on the provisions of the
Unorganized Workers’ Social Security Act, 2008 and explain in
detail what steps have been taken for implementation of the said Act.
The affidavit be filed within eight weeks with an advance copy to
learned counsel for the Petitioner, who is permitted to file a rejoinder

thereto, before the next date.

4. List on 30™ November, 2022.

(DraS.\Muralidhar)
Chief Justice

(Dr. S.K. Panigrahi)
Judge
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